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% IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. ^ N E W D E L H I

O.A. No. 1079/90 & io79«^/go
T.A. No. ^

BATE OF DECISION 24 >7.91

CAiniM

•S)

Central Secretariat Seruice Section
Officers Association & other®
Senior PGrsonsl •A'-jdistant Association

^^ppli Cants

Advocate for the Applicant
Versus

Union of India & ors»

Shrl K»3«Ph&nQg>, Sg>i<«ilnftratlv
Officer

Respondents

jAdbwsgrtoe for the Respondent(s)

CORAM

The Hon'ble Mr. p.k.ka^th-Aj i/ice ch uRr<i,Ai\!(3)

The Hon'ble Mr. B.^i.DHou^DIYAL, MEr''>3ER(.A) •

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy ofthe Judgement ?j
4. Whether it needs to be circulated to other Benches of the Tribunal ?/

3'uDGEMEOT

( DUDGEME^JT OF THE BENCH DELIUERED BY HON'BLE
FiR. B.iM.DHOLIMDIYaL, MENBER)

This applicntion has been filed under Section 19 of the

.Administrative Tribunals Act, 1985 by the Central Secretariat Service

Section Officers .i\ssociation^-challenging the classification of Group 'B'

gazetted officers for the purpose of issue of identity cards under the

impugned order dated 20.2.1990, issued by the Chief Security Officer,
NjMinistry of Dsfence. The reliefs sought by them are the folloiu'̂ ng:-

(i) to quash the impugned Memoranda dated 20th

Pebruary, 1990 and 14th May, 1990 as.arbitrary, '
illegal and therafore violstiue of the Fundamental

Right of the members of the applicant-associationj

(ii) to direct the FJespondents to have a proper re-

classification of all the Gazetted Officers including
tthe Desk Officers and Section Officers befitt-ino tp
their status and responsibility in the Plinistry so as
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not to ci\/e any cause for heart burning or

diacrimirsation 2nd dissilusionaient r end

(iii) to award cost for this applicabion -nnd also

pass any other ordsr/ordsrs 3,s deBined fit and

just in the light pf ths facts and circumstinces

of tha casa.

2. riP !\b.434/91 was filed by the Senior Personal Assistants.'

•Association of the I'linistry of Defence, CS33 Cadre seeking to be impla-.nad

as applic-.nts. On 6.2.91, the Tribunal alloued the said, Fiisc.

Petition and diracted that it be nuinbared as a fresh application

( OA 1079a' of 1990). .As the issue raised in both applications

are the Sgme, it is proposed to dispose of the same by a common

judgsnient.

3, Ths applicants are gouarned by the CC3(CCfi:;1|) Rules, 1955 which

classify all civilian emploS'ees of the Gouernmant of India into

four differenb categories as.follous:-

(a) Group Officers- Gazetted,

(bj Group '0^ Officers- Gazetted &• I'bn-Gazetted
° o

(c) Group 'C * Officers ~ hJon-Gazetted

(d) Group 'D •'Officers - Mon-Gflzetted.

In ths Civilian f'Ministriefi, 'calour of identitv cards from
•a • • •'

Group ' right uptc the lev/al of Sacrotary is pink and the

seniority of the officer is indicated by tha number of« crosses (X'X) ?

The flinistry of Defence had adopted a calour pattern with three,

diffarent colaurs of identity, cards ns folious;-

•' i,a; iilHl TE - for 3oint Secrataries and above.'
i,b; YtLLQW - for the officers °af the rank of

'Section Officers/Desk Officers and
up to the rank of Deputy Secretaries/
Directors.

(c) BLUE - for all f'bn-Gazstted Officers'.

4. Anew series of Securihised Laminated Identity Cards'

•vSLIC) uas issued in February,1990 in which all Group 'B
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officers and Group 'C and Group non-gazetted

employeesare all clubbed togsther and are issusd with

red coloured identity cards. It is contended by the applicants

that the proposed categorisation will not only' demoralise

and demotivate the officers of this grad3(Group 'B* Gazetted)

but will also haue the effect of distorting the established

equation between gazetted and non-gazetted personnel^ thus

the new coloured scheme, SLIC, takes away the gazetted status

of the members of the applicant Association and degrades them by
•a'

devaluating their position and bringing them on same footing

as that of Class-III and 1\J Bmployaes working under them.

In support of their contention the applicants have referred to

Army Instructions No.15-18 dated 1.6,1990 which give the

following classifications for the civilian as well as the,

combatant officers;

15-3tatus in Field -Area- Civilians

Civilian personnel paid from Defence Services

Estimates when serving in operational area,

where they are 3uthorised field service concessions

like free rationsj free accommodation, free clothing

, • etc. as for combatant personnel will be equated with

Combatant personnel as followsj-

Civilian Catsgory

It. All civilian gazetted
officers

2. ,A11 other personnel not
being gazetted officers
whose current monthly basic
Pay(excluding all allowances)

is more than Bia,290a.

3. .111 non-gazotted personnel
whose current monthly basic
pay(excluding all allowances)
is not more than Rs.29aa and
not less than te.UOQ

'All personnel whose current
monthly basic pay(ev;ciuding
all allowances is nor more
than Rs.1400 but not Isss, •

, than Rs.gso.

5. 411 others

Corresponding combatant
Tiaseoorv.

Commissioned
officers

-do

ll un io F,-Coif)miss io ned
Officers

l\bn-Commis s io nsd
Officers '

Other ranks.



The applicrnts have -also rcfEarrec' to tht r-linistry of DBfence

order . F,Mq .9(1 7/6 6j/D (o-I) ccted S'l ,?.-ieG7 which equates

Under aEcre-t-ries and Qgs1< Officers in rsspect of powers for aor.ction

of aclditicnul sxptinditure.

5. The respandants have cnntendsd in their count--r-affidni-it

that the prcGflpt appiicntion neither relates to recruitmcr, 1; nor ta

Conditions of service of the iTi3inbt;rs of the applicant .\ssoci?.tion

-nd does not f--?.!! within the jurisdiction of the Tribunal, It is

furtnar conteridon thE;t Group 'Bofficors in other Fiinir:-tries are not

issued identity cnrds 'jith crosses evsn though the colour io tho
/•

SGi^ie -13 in c~s3 of Group '.'i' officers. The stscus of tine iTieinbi-jrs

of the applicriftt i^ssocictinn is not being lowered by the issue

of nebj 3LIC identity c.?rds wiiich ate re,quired b-if'icolly for

tiie purpose of establishing the idsntity of the employee withi a

view to fs-oilitote his entry to L'ork plo.co -^nd is not fiie:->nt to

confer a pjirticul,-. r ststus- on him. The ocheme h; s bsen ouolvod

in tho interest of cuarall security nnd tlie matter c-r.nnot be

subjected to liti'^jition in the court otf" laiiJ.

6. m'e h:va cnrefully gone rhrough th-j rscordo of the ccss and

haut) considered the rival conteritions ^ At hhie outset, ue insy stete

thnt the r?.nk ?r,d status of a Government serv-nt pertain to

'i-ervice mattorsin the broader se-nse of the term, ii>aj 'i iief',. fore
t

see no subs-cr-ncs In the prolimin-ry objection r-issd by the

reopondpnts in this regard.

7. On the morits, it appe-rs that this is the first occasion

in which too ia-ues r^iaed by ths applic :nts have come up for

considGr-^tion by a Judicial forum. In any system of. odministrrtion,
there is hisirorchy and levels'of authority and responsibility

•'Without ix/hidi the system cannot function. This provides the

justificrtion for issue of identity c-:rd3 the various categories
of officers. Whether or not, the identity Cards should be issued
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on a unifar:n b.-sis to ail GQUernment seru-nts working in ths

vnrious Minister^. .fS or L/epartinents, is a matter to be de.cidod

by the Gouerrunant at the appropriate Isvol. It is not clsar

from tne papers uhethgr-Cne rovised system of issue of identity'

cards to ths psrsonnel belonging to the Ministry of. Defence

was evolved aftar taking into account the points rai3ed by the

/Association of the employees concerned, Uhat ths present applic-tion

discloses is that there is a feeling of discontentinent among the

employees concerned in regard to the rovioed system of issue of

identity cards to vfarious categories of siiiplayeeso

8, In our considered opinion, the applicants are not entitled

to the reliefs sought by therri as no Fundamental Right of theirs

has been infringed nor any statutory ruls or instruction violated.

In case the new system has been adopted on grounds of security, the

Same cannot ba faulted. In visw of the apprehensions raised by the

applicant Associatior^^ ue, however, feel that the Government should

consider the matter further and take an appropriate decision.

Accordingly, the case is remitted to the respondents with the direction

that thj points raised by tiia applicant .Association be referred to a

Committee of Secretaries for consideration and thereafter; the Goyernment

should tike appropriate decision. This direction should be complied

with within a period of three months from tha date of receipt of tnio

order.

There will be no ordar to costs. Let a copy of this order

be sent to the Secretary(Personnel) and the Cabinet Secretary for

their information. ^

i .fv. j-'ii. /.—•— V
{ b.w.dhoumdiyal ) ( p.k.karth^)

MEraER(A) , VICE CH,AIRr'lAW(3)


